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CO-OPERATIVE SOCIETIES (FOR
UNION TERRITORIES) BILL¢*
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"Hr Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to co-ope-
rative societies for the Union
Territories”

The motion was adopted
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL (OMIS-
SION OF SECTIONS 107, 109
AND 110 AND AMENDMENT

OF SECTION 161)—Contd.

Mr Deputy.Speaker: The House
will now resume further discussion
of the motion for consideration of the
Code of Criminal Procedure (Amend-
ment) Bill, moved by Shr1 Jagdish
Awasth:y on the 14th August, 1939
Out of 2 hours allotted for the dis-
cussion of the Bill, 1 hour and 58
minutes have already been taken up
on the 14th August, 1859, and two
minutes are now available for its
further consideration, today.

Shri Datar is to continue his speech,

Cods of 4m2
Criminal Procedere
(Amendment) Bill

Shri Braj Raj Siogh (Firozabad):
May I point out that the other day,
;rhﬂe the hon. Minister was speak-
ng—

Shri Datar: I myself was going fo
make a reference to it

Shri Braj Raj Singh: Not a mere
reference; he must apologise for it

Mr, Deputy.Speaker: Let the Min.
mster have his say After that if the
hon Member 15 not satisfled, and #
he wants to say something, he might
say it then

Shri Braj Raj Singh: Repeatedly he
stuck to the point that Shrl Jagdish
Awasth: had tried to—

Mr. Deputy-Speaker: The hon
Minister says that he 15 going to refer
to it

Shri Braj Raj Singh: It 15 not a
matter of reference It 1s a very seri-
ous thng He must apologise uncon-
ditionally

Mr. Deputy-Speaker: If he does not
apologise, then what happens?

Sbri Braj Raj Singh: Then 1t i all
right

Mr. Deputv-Speaker: Let us listen
to the hon Minister first

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
Had the hon Member allowed me to
speak, I would have referred to it in
a few minutes 1 would have made
the position very clear Now, I am
sorry that my reference was wrong.
There was no derogatory reference
bv the hon Member to the Constitu-
tutson

Mr Deputy-Speaker: Is the bhon.
Member satisfled?

Shri Datar: There was some ins.
tance relating to the Code of Criminal
Procedure, etc I am not going %o
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vefer to it.  So far as the reference
i question is concerncd, 1t was en-
trcely wrong. I am withdrawing that
reference. That satisfies the  hon.
Member. 1 hope.

Shri Braj Raj Singh: He zaid twice
that “I am very happy that this
51 1) L RPp 7 ete.

Mr. Deputy-Speaker: Twice he has
zai¢ that he was wrong,

Shri Braj Raj Singh: He said, 1
wie almost amused to find that this
tim¢ the hon. Member has started
swearing by the Constitution in the
SCNSE. L. > He was then interrupted.
It scems as if he has never sworn by
the Constitution.

Mr. Depuiy-Speaker: What does
the hon. Member desire now?

Shri Braj Raj Singh: He said: If
I remember covrectly, my hon. friend
wanted to burn a copy of the Consti-
mation”—a portion of the copy of the
‘Constitution here. in this House. He
ai¢  fuarther. I  remember and

speak guite correctly that
ne was stopped when he made certain
references. ... . “  He wanted to say.
“‘the Constitution™ but he was inter-
rupted.

T
i

i#ly point is that it is not enough to
say now that he withdraws his re-
mearks.  Such remarks shouwld have
never been made by him in this
Houre. This is a very serious thing.
It is sacrilege to say that a Member
wanted to burn a copy of the Consti-
tution. He¢ must apologise uncondi-
tionally and must show the largest
amount of regret.

Mr. Deputy-Speaker: 1 agree that it
is w serious matter. There is no doubt
about it. But T do nnt know what other
method can be adopted. He has said.
“1 withdraw it. I am sorry for it.” Is
it not enough apology? What else can
an hon. Member demand of him in
this House. Hc has said that he was
sorvy that that statement was incorrect.
He said he is withdrawing it. So, if
the: hon. Member is not satisfied what
else can we do? When the Minister
says that he is sorry for it, “I with-
draw it and I was wrong”, then I do
net think there is anything left.

192 LSD—6.
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Shri Easwara Iyer (Trivandrum):
We take it as an apology.

Shri Datar: Mayv I add one thing?

Mr. Deputy-Speaker: I  would
request the hon. Minister not to refer
to it but to continue his speech.

Shri Datar: Now, so far as the
main points vregarding this Bill are
concerned, I was pointing out that it
would not be possible for Government
to accept such a Bill of a  sweeping
character. What the hon. Member
wants is the deletion of sections 107,
109 and 110 from the Code of Crimi-
nal Procedure. As regards this aspect,
in the Bill itself, portions of sections
107, 109 and 110 have been added. I
woltld not go into the details.

Soction 107 is of a general nature.
“Any person is likely to  commit a
breach of the peace or disturb the
public tranquillity. Therefore, such a
provision of a preventive nature is
absoluiely essential. It is not confined
10 any class of persons. A number of
hon. Members here spoke about what
they called the abuse of the powers
under sections 107, 109 and 110. May
1 point out that these preventive pro-
visions are of a general nature and for
the purpose of maintaining law and
order Government or the magistrates
must have power to check the doing
of certain acts before they are done.
So, they are what are known as pre-
ventive sections of the Code of Crimi-
nal Procedure. Under the  circum-
stances, especially when they cannot
apply to a particular class of persons
unless by their possible acts which
come within the mischief of that parti-
cular section, what is the purpose of
this Bill? This aspect may kindly be
noted. If there is a likelihood of a
breach of the peace or disturbance of
public transquility, I hope my hon.
friend would agree that breach of the
peace or a disturbance of public
tranquillity is a thing which has to be
avoided and which has to be nipped in
the bud as early as possible.

I pass on to the next two sections to
which the hon. Member referred.
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Section 108 says: “ any person 1s
taking precautions with a view to

committing any offence "  The
offences are defined in the Indian
Penal Code and the prosecution in such
a case has to prove that a person is
trying to take precautions, for instance,
by hiding hiy presence—that 18 one of
the things provided—with a view to
commutting any offence, if any such
conduct 15 found on the part of any
particular person, that person will
have to be proceeded against with a
view to prevent his committing an
offence. Prevention of an offence 1s far
more important than allowing the
offence to be commutted The words
“for committing any offence” may
kaindly be noted

Section 110 deals with habitual
classes of offenders It has been
stated here ‘by habit a robber
house-breaker thief or forger
This section does not deal with
the cases referred to by hon
Members There are unfortunately in
every society members who are of an
anti-social character, who want fo
the purpose of self-aggrandizement, to
do certain acts by way of robbery
house-breaking, theft or forgery The
words used are “by habit” That
means not & single act, but a course of
acts, that 1s absolutely essential The
words have been repeated in sub-sec
tion {b)—"by habit a receiver of stolen
property” When a man 13 a habitual
receiver of stolen property he is as
bad or even worse than one who actu
ally commits theft So, when it is
found that a man 13 habitually carry
g on these things certain preventive
actions have {o be taken Sub-section
{¢) says “habitually protects or harbo
urs thieves or aids 1n the concealment
or disposal of stolen property” So
1 every sub-section there i1s the word
“habitually” or ‘by habit” Sub-sec
tion (d) says “habitually commaits, or
attempts to commat, or abets the com
mission of, offences involving a breach
of the peace” There might be persons
who might be dangerous and despe-
rate, so as to render their being at
large without security hazardous to the
cammunity
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Hon. Members referred to cariain
Cuses. Had they given particular
Teference, I would have looked into
them, certainly with a view to see whe-
ther there was any abuse at all. In any
Cige, even apart from my looking into
the cases, there are in such cases fur-
ther remedies open to the person con-
cerned The remedy would be by way
O! an appeal An appeal has been
Shecifically provided so far as most of
these provisions sre concerned

Shri Narayanankutty Menon (Muk-
andapuram) There 1s no remedy
Ayainst misuse at all

Sk Datar. 22 i not sufRcrent mere-
Iv to put it in a geners! way.

Shri Narayanankutty Menon. I point-
(q out to him the particular case
Where a man’'s security has been asked
for, he executes an interim bond and
the case proceeds After a year, the
the whole secunity becomes infructu-
Oys and he 13 discharged, because there
1S no evidence What 15 the remedy
for that man against the harm done to
him?

Shn Datar. The hon Member refers
to these cascs m a general way
If he gives me full details I am
Prepared to look into 1t

Shri Khushwaqt Rai (Kheri) What
“an you do”

Shri Datar To the eatent that s
Nécessary, administrative action can
alsp be taken

Shri Braj Raj Bingh The Minuster
dsked for specific refirence My
riend, Shri Prabhu Narayan Singh
Mentioned his specific case While he
Was 1n Banaras, he was challenged
Uhder section 117 Cr PC only with &
View to preventing him from taking
Part 1n political actvities So many
Assembly Members of UP were
challenged under section 117,
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Shri Datar: Hon Members are
bninging out certain cases  Here we
are concerned only with what can be

stated to be the leguslative aspect of
this matter
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Shri Ehushwagt Ral: What about

your offer to enquire” (Interrup-
tons)
Mr. Deputy-Speaker If it 18 the

desire of hon Members that I should
ask the Minister to sit down, [ will do
that Should he continuc or not?

Shrl Khushwaqt Ral
tinue with the offer

Mr. Deputy-Speaker: He has to
say whatever the hon Members
desire?

Let him con-

Some Hon. Mambers: No, Sir.

Shri Datar: The particular types of
cases referred to hy hon Members are
in connection with certain agitation or
agitations They have not made re-
reference to other normal ordinary
cases where certain offences of a seri-
ous and reprehenstble natuwi e are likely
to be committed 1 understand their
reference to certain cases which for
facility of reference we shall call “pol-
tical cases’ But 50 far as the general
trend of such offences or possible
offences 18 concerned, Government
must be armed with authonty to take
preventive action agamnst such anti-
«ocial people I hope the hon Member
agrees so far as this 1s concerned

Regarding the provisions of the Bulil,
he wants sections 107, 109 and 110 to
be completely removed from the Cri-
munal Procedure Code He wll
kindly contemplate the dangerous
posaubilities if such sections are come~
mitted altogether 1 would submut
that the Bill 1s more sweepmg in 1its
nature than what the hon Member
has 1n view

In respect of cases which mught be
called political cases, naturally
two things have to be noted
One thing is that the agitation, pubhc
agitation or whatever it 1s, has to be
carried on so as to avoid a breach of
the peace or distrubance to public
tranquillity In such cases, apart from
other things which they have in view,
action can be taken only provided
there 1s the possibility in the case of
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{Shri Datar}

such political agitation, of its getting
aut of control I would appeal to hon
Members here that we are not sitting
here as party members or anything
like that 1 am appealing to the hon
Members to understang this particular

aspect

It 1s true that whenever there are
certain public questions, 1t ought to be
open to the party that 1s aggrieved
with the policy that the Government
follows to express 1ts views unequivo-
cally That 1s understandable But
they should also take care to see that
if they carry on an agitation, if they
are hoiding certain demonstrations
witici are iitely 1o go deyona’ ule
Iimuts of control—I am purposely
underlining this express—then Govern-
ment will have to step in for the
purpose of protecting the peace, or
avoiding a disturbance to public tran
quaillity It 1s 1n such cases that diffi-
culties arise 1 understand that there
are often times questions on which
certain parties hold very strong views
But while hc'd 2y strong views and
having certain demonstrations 1n con
templation ‘hey should also conside:
the possibility of such demonstrations
getting out of control, and only when
there 18 such a reasonable possibility
—1 am prepared to put that specifical
ly herc—that the Government as the
protector of law and order, will have
to step 1n Often times, when such
agitations are being carnied on, we
talk m terms which aie pot necessarilv
temperat¢, often times we speak on
occasions m a spint of exctement,
and such excitement or such inflam-
mable speeches are likely to have &
worse effect and in some cases—] am
not here referring to any particular
sort of agitation—what 1s spoken of
amounts almost to, say, deflance of
the orders or disturbance of public
tranquillity In such cases, the hon
Members are aware that carrying on
the agitation

Mr. Deputy-Speaker: 1f I muy inter-
vene, there 1s one thing The hon
Members on this side have argued that
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these sections have been abused, their
application has not been on proper
occasions and the hon Ministet is
uwrguing what the intention or the
objective of the legislation is There-
fore, these two are the extremes Hon.
Members wanted to know whether in
the admmistration or application of the
section, as has been done by the exe-
cutive, we can formulate any safe-
guards so that they may not be abused,
as has been done in the past

Shri M. C Jain (Kaithal) It is the
experience of not only the Opposition
but ours also

Shm Datar: I am pointing out the
possibihities of the Government being
tompelled to take action That 1s the
reason why I made a reference to this
When the situation s likely to get out
of control, then some power must be
vested 1n the authorities to take
action That 15 one thing

Mr. Deputy-Speaker It would be
agreed that there are occasions when
actions und:1 these sections become
necessary and action has to be taken
It would also be agreed that there are
m2 v occasions when these have beer
ubusea and so thair 1« an appiehen-
~ion

Shri Datar
sions 1 would rathe:
sOmt occasions

Thert are <ome occa-
use the term

Shri P. N Singh They used to
¢heck even the normal political acti-
ity

Shr1 Datar So far as the first part
is conccrned, I have made 1t clear So
far as the second part 1s concerned,
Whenever in the opinton of certamn
barties these are likely to be abused,
there are two remedies One 18 that
they can take up the matter to the
appellate authority, the matter can
be taken up even before the High
Court

An Hon Member: It remains pend-
1ng there for one year
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Me. Deputy-Speaker: He 15 coming
to that point

Shri Datar: So far as these cases are
concerned, where it has been proved by
the judiciary that there was an abuse
of authority, then what we do is this
In the case of proceedings under the
preventive sections, or whenever the
re are criminal cases, sessions cases etc
when the magistrate or the court, as
the case may be, feels that there has
been an abusc of the powers or there
has been harassment, then in that case
we look into the matter And in all
the cases m most of the States, so far
as we are concerned, we always take
account or cognizasnce of the adverse
remarks about the executive authority
TEAINES AR mveshiiaing  anthontes
etc and satisfy ourselves as to whe
ther those statements those judicial
statements have a real foundation m
any sense or whether they are made
¢ntirely m a casual manner And may
I tell the hon Members on both sides
that whenever it 1s found that any
police officer has acted 1n a manner
which 1s not covered by his authonty
then we take strong action against
him In some cases we proceed agrinst
him departmentally In other cases

Shri Jagdish Awasthh (Bilhaur)
Thev are generally put in other posts

Shri P N Singh In our State thev
are promoted

Mr Deputy-Speaker The hon
Member hall have another opportu
nity

Shri Datar In some cases we even
prosecute such officers when we find
that very serious inroads into the cn-
minal law have becn committed by
these officers

Shri Narayanankuity Menmon i
you can point out one instance where
@ police officer has taken action under
section 107 and you have prosecuted
him for msuse of authority we will
withdraw the Bill

BHADRA 6, 1881 ($AKA) Crimunal Procedure 4922
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Shri Datar: It is not sufficient to
saY In a general way that thare has
been an abuse of authority

Shri Braj Raj Singh: In Mathura 14
socialists were going just to demons
trate before the Mimster They had
orlly expressed their intention te
aemonstrate before the Mimister Be-
fore the demonstration could take
place the police arrested them, put
them 1into the thana and everything
was done

Shri Datar My simple answer 1s
this If in view of the particular
sifuation there arc dangerous possibilh
yies behind this demonstration, then
action has to be taken All demons-
irations are not harmless All demon-
ratinns are nat necessarly mnacent.

Shri Braj Raj Siogh Only 14
p('op]e

Shri Datar Perhaps it 1s likely that
the leaders of the demonstration may
of mdy not contemplate it, but the
Government o1 the protectors of law
and authority have to contemplate
the possibiities of threat to public
peace  Therefore I would submit
th?t 1n such cases naturally Govern
ment will take care to see that legiti-
mate rights are not interfered with
put when such demonstrations have a
possibility of getting out of control i1n
a manner not necessarily contemplated
by the agitators or polhtical people
Government must have the authority
+0 take action

Then as I have pointed out, there 1s
an appellate authority and i appro-
psiate cases whenever the Judge ham
s¢lf or the magistrate, makes com-
wents, we take account of them and
we make further enquries gnd we
either place him for a departmental
eAQuIry or, in a case where the ewn1
dence 1s suficient, we even prosecute
such officer But may I tell you that
wich nstances are not many  There
rught be some tnstance here or there
slso, all State Governments are fully
seized of this question They are anxi-
ous to see that the police administra-
tion is as efficient as possible There-
fore whenever there are such resl
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mnstances, we shall surely look into
those matters Then, us this is a sub-
ject which concerns all State Govern-
ments, action has naturally to be
taken by the State Governments We
came 1nto the picture only when it is
a concurrent subject So, the views
of the State Governments also have
to be taken into account

But we find that the hon Member's
proposals are of such a sweeping
character that there can be no possi-
bility of any State Government agree-
mg to the principle of the hon Mem-
ber's proposals It 1s for these reasons
that I have to oppose this Bill

15 hrs,

Shri Braj Raj Singh Is the hon
Munister prepared to at least wassure
this much that this section 107(17)
will not be applied to suppress polita
cal agitations, that 1t will not be
applied to arrest political leaders of
different parties from their houses and
from their offices and that it will not
be left to the police officer or to the
sub-divisional magistrate to judge
whether breach of peace 1s to take
place if the man is not arrested”?

Mr. Deputy.Speaker Should the
Sub-Inspector on the spot write to the
hon Home Mister to tell him whe
ther

Shri Braj Baj Singh 1 um saying
about only political agitations

Mr. Deputy-Speaker It wouid be
judged on the spot I agree with hum
that there are really possibilities of
abuse Abuses have taken place I do
mot rule 1t out I know of those cases
and I agree with him  But how can we
remedy it here? Thut 13 the question
that bas to be seen The hon Mins-
ter says that simple deletion of this
section is taking the other extreme

Shri Narayanankutty Menon: What
sbout section 1817 There 1s another
part of the Bill about which he has
not said anything

AUGUST 28, 1989  Crinwnal Procedure 4924
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Shri Datar: 1 am obliged to the
hon Member

So far as section 181 is concerned,
it deals with the statements or the
collection of evidence  Under the
amended Code of Criminal Procedure,
Which was amended by this hon
House, it has been made clear that
80 far as the FIR and all other docu-
ments collected during investigation
ure concerned, copies thereof have to
be given to the opposite party Thisis
one of the most important and salutary
Provisions that have been introduced
through the last amending Bill, I be-
heve, of 1855 You will find
that within a few days after the case
has ‘been started, all the documents
will be made available 1o the opposite
party including the FIR In fact,
some of the State Governments have
been finding this particular provigion
of a highly difficult nature In the
sense that so many copies have to bde
prepared They have to establish a
special copying department Some of
the State Governments are not very
happy about 1t But for the purpose
of the point that the hon Member has
made, I pointed out that a copy of all
the statements under section 161
would be made available to the aceus-
ed Therefore there can be no possi~
bility of anv tampering with of either
the FIR o1 the other statements In
other cases also these statements and
FIR go to the magistrates My infor-
mation ig that as soon as a FIR is fil-
ed, copies thereof go to the magis-
trate

Shri Narayanankutty Memon: Sec-
tion 161 does not deal with FIR at all

Shri Datar: Actually we have got
our rules and according to these rutes
they are sent to the magistrates

Shri N Menem: 1
not know if it is your rule, but as
as the Criminal Procedure Code
concerned, section 161 does not deal
with FIR It deals with evidence re
corded during the course of Investige.
tion

O
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Shri Datar: In mmportant cases,
like in cognisable cases, coples are
sent to the DSP or the Supernten-
dent of Police as the case may be

Shri Narayanaokutty Menon: He
made a very wrong statement of law
There i3 no rule which makes it in-
cumbent upon the police officer inves
ugating the case to send a copy of
the case diary to the magistrate until
the stage of the filling of the charge
sheet 1s there The whole speech
made mn support of the amendment
was that the possibility of mususe dur-
mg investigations 15 there There 1s
no rule at all under which the Ins
pector should send a copy to the
magistrate

Shri Rami Reddy (Cuddapah)
‘When the remand report 1s sent to the
magistrate he must send the state-
ment

Shri Datar My point 1s

Raja Mahendra Pratap. [ want to
aosk the hon Minister one qQuestion
Can you add one more clause saying
that MPs and MLAs will never be
arrested 1n any case’

Mr Deputy-Speaker That would
lcad us to world federation then

Shn Datar What 1 have pomnted
out here 1s that whatever evidence i<
collected under section 1681 e¢tc copie~
thereof will be available to the accus
ed as early as possible before the
case actually starts That 1< the
greatest safeguard agamnst possible
tampering with of the documents
Cases of tampering with are extremely
few May I tell the House that such
cases are not manv? Sometmes

Pandit Thakur Das Bhargava (His-
sar) Tampering with always take:
place before the case goes to the court
Copies are supplhied in the court

Shri Datar: In the court, enquir)
13 made whether copies have been
recerved at the time when, for exam-
ple, a charge sheet is filed

BHADRA 8, 1881 (SAKA) Criminsl Procedure

(Amendment) Bili
Panit Thakur Das Bhargava: A
copy 18 given when a person is chal-
jJaned At that time he gets a copy
but the tampering with takes pilace
before that

Shri Datar: Let my hon friend
state how many cases are there in his
long expenence in which such docu-
ments have been tampered with.
QOtherwise we speak more or less in a
manner that we think that there 1s
something

Mr Deputy-Speaker: The hon.
Munster should not address this ques-
tion to the lawyers They have
always been appeaning for the accus-
ed

Shri Datar. Here he 15 an hon.
Member of this court He 1s an advo-
cate for the whole country Therefore
I am quite confident that he will give
us a correct opmnion

There 1s one point that remailns
The contention was that the coples
should be sent to the district judge
1 think 1t 1s the sessions judge which
possibly he has in view So far as
that i1s concerned, 1t 1s not necessary
to do so 1in all cases Imagine that
he wants the evidence n all cases to
be sent to the sessions judge Now the
cases are morc than & lakb, or even
some lakhs in a number of cases The
district judge or the

Shri Narayanankuity Menon. One
lakh 1n one district?

Shri Datar No, no Whatever it is,
the number 1« cxtremely large

Shr1 Narayanankutty Meson. Ac-
cording to your own statemént the
maximum 1n a district court comes {0
verv few cases and not lakhs

Shri Datar He wants all these
cases to be sent to the distnict judge,
even whether they come to the district
judge or not Let the hon. Member
understand its wide_mplications He
wants
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Shri Narayanankutty Menon: We
expect a reasonable reply at least, if
the Government is not accepting it.

Mr. Deputy-Speaker: He is reply-

ing. Whether it is reasonable or not

Shri Datar:
see clause 3.

Let the hon, House

“A copy of the police diary, the
information recorded under sec-
tion 154 and 155 and the state-
ments recorded under sub-sec-
tion (3) of that section shall be
sent to the district judge.”

That means that they have to be sent
in all possible cases and not oanly in
those cases which are finally to go to
the sessions judge. The hon. Mover
has not limited the provisions of his
Bill to any particular class. In all
cases, even if it might be a petty
case . . . .

Shri Narayanankutty Menon: With-
in the jurisdietion of that court.

Shri Datar: Even that he has not
said. My objection is more fundamen-
tal. 'So far as the sessions judge is
concerned, he is a judicial officer, he
already has a lot of work and it would
not be necessary, neither would it be
desirable, to gend all these papers to
the sessions judge as it is. Now if the
copies are given at an earlier stage
to the accuseq that would serve the
purpose that he has in view.

Shri Braj Raj Singh: Are you pre-
pared to send them to the magistrate?

"PMr. Deputy-Speaker: Shri Awasthi:
I hope he will be very brief now.

Pandit Thakur Das Bhargava: A
question was asked of me by my hon.
friend. Will you allow me to answer
that?

Mr. Deputy-Speaker: The answer
is not wanted now perhaps.
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Pandit Thakur Das Bhargava: If he
does not want it, it is a different mat-
ter. But if he wants it I will be ready
to give it.

Shri Braj Raj Singh: Let it come.
We shall be very much enlightened.
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Mr. Deputy-Speaker: The question
18
‘“That the Bill further to amend
the Code of Crimunal Procedure,
1898, be taken into considera-
tion”

The motion was negatived

15.09 hrs

STATES REORGANISATION
(AMENDMENT) BILL
t{Amendment of Section 51)

Shri Easwara lyer (Tnvandrum):
Mr Deputy-Speaker. 1 beg to move:

“That the Bill further to amend

the States Reorganisation Act,
1956, be taken into consideration.”

By this Bill, I seek a clarification of
section 81 of the States Reorganisation





